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A.K.Ch5tterjee,V 

The matter came up for orders today and be treated 

S on day's list. The counsel for the petitioner States under ins-

truction that his client wants to withdraw the application but without 

prejudice to the rights and contentions of the parties to the appli—

cation.Mnapplication to that effect has been filed inthe registry 

only yesterday. Hearing the counsel for both the parties and in the 

. 	circumstances stated in the application we allow the petitioners to 

withdraw the application with liberty to bring a fresh application 

ame cause Of action if not otlierwise barred. 0.4 iste-ree 

disposed of. The counsel for the respondents hs no instruction in 

the matter. 
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